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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).881/2014

(From the judgenent and order dated 23/12/2013 in WP No.3329/2013 of The
H GH COURT OF BQOVBAY)
JI MW DARA SUKHI A Petitioner(s)
VERSUS
ROSHANI FAROKH CHI NOY & ORS. Respondent ( s)
(Wth appl n(s) for exenption fromfiling c/c of the inpugned Judgnent and
prayer for interimrelief )
Date: 24/01/2014 This Petition was called on for hearing today.
CORAM :
HON BLE MR JUSTI CE SUDHANSU JYOTI MUKHOPADHAYA
HON BLE MR JUSTI CE KURI AN JOSEPH
For Petitioner(s)
M. Uday U. Lalit, Sr. Adv.
M. A R Pedneker, Adv.
Ms. Mukti Chowdhary, Adv.
For Respondent (s)
M. R F. Nariman, Sr. Adv.
M. Pratap Venugopal, Adv.
Ms. Surekha Raman, Adv.
Ms. Meenakshi Chauhan, Adv.
M. Gaurav Nair, Adv.
MS. K J. John & Co., Adv.
UPON hearing counsel the Court made the follow ng
ORDER
| ssue notice returnabl e wi t hin Si X weeks.
Learned counsel M. Pratap Venugopal accept notice on behalf of

respondent nos. 1 and 2.
Dasti on rest of the respondents is permitted.

Learned counsel for the respondents nmay file counter

affidavit within four weeks.
Reply, if any, be filed within two weeks thereof.

[ Neeta ] [ Usha Shar nma]
Sr. P.A Court Master



